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DRIGINAL APBLICATION NO. 532 of 1987 _ '

(ORDERS OF THE TRIBUNAL)

The applicant herein seekg to quéstion the
order dated 24-8-1887 issved by the second respon-
dent directing the transfer of the apﬁl{cant ta INS
Chilke in Orissa from Visakhapatnam, where the
applicant‘is working as Civil Educational Ins tructor

in the Naval Establishment. He states that his

garlier transfers to Chilka from Visakhapatnam were

. pancelled on the ground that he was suffering from

myo-cardi?l troable aaé—aae—%aetated-?ur—the—ﬁ;fd -
aa>gdigease, and tha£ such medical facilities are no?
available at Chilka._ 0n this ground algne, thé appli-
cant hag been continuing at Visakhapatnam sinée 1980,
. - : .
The applicant gcés oﬁ to state that pursvant to 1et§ers
dt.13-1-1987 and 14-8-1987 of the Naval Headqu;rtérs,
Nau Be;hi to the Headquarters, Eéstérn‘Naval Command,
Visaknapatnam, the authorities at Uisakhapatnam‘shbuld
;xplore all possibilities to bring back éll instructors
who were transferred from Uisakhaﬁatnam to Chilka aﬁq
the same could not be implementep for ong reason or the

oﬁher. The applicant further states that his wife is
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working as Vice Principal of the Naval School, Visakha=- .

petnam and that husband and wife should be retained at

Y

one.: place as per the Government of India's orders

dated 21-10-37 and 20-5-78.

2. WJe have heard Sri Shaik Shah Ali, for the

L

applicant and Sri G.Pa¥émesuara Rao for Sri K,Jagannadha
Réo, Central Goyarnmsnt Standiﬁg Counsel, quithe Rgs-
pondents. The transfer AF an employee from one place

a .
to anqther_ig/purely administratiug function and is
done in accordance ui£h the exigencies of service.
The applicanﬁ has not produced . ° copiss of any
of the representations stated to have been submi#ted
to the authorities for reconsidering his transfer by
the authorities. ﬁa nas only produced a copy of the
representation dated 27-5-1932 made by his wife.
It is for the gdﬁinistratidéLto consider these grounds ag;%;

-

paxgad and to deal with the request of the applicant.

. OYlL‘;
This ¥ribunal will not '* interfare with the mdfbars
A

of transfer. No grounds of malafide have been raised.
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In the circumstances, we see no merit in tne appli-
cation and it is accordingly dismissed. There will

be no order as to costs.

(B.N.JAYASIMHA) ~ (D.SURYA RAD)
Vice~-Chairman. Member (Judl, )

Tsti September,. 1987,
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